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CEiMTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL EEiBEH

Original Application Wo).. 8 2Q'/S'8

Mew Dellii, this the 1st day of December, 1 998,

Hoirt' ble Mr. K. Muthukuraar, Mewber tA)
Horj'ble Mr. J. S. Dhaliwal, BteimberKJ)

f)f . Mrs., Prem Lata Mehndiratta,

Wife of Dr. M.M. Mehndiratta,
P-II 103, Kidwai Magar East,
Mew Delhi-no 023. .  , . Applicarit

iSy Advocate Mrs. Rekha Aggarwal)

-Versus-

? Government of M.C.. T. of, Delhi ̂
through the Secretary (Health),,
5, Shamnath Marg,
New Delhi 1 10 OSt,

i. Pr incipal,
M a u 1 a n a A z a d M e d i ca 1 C o 11 e ge.
Sew Deli'ii-nO 00 2. .  . Respondents

(By Advocate Shri Ajesh Luthr-a, proxy for Mrs
Jyotsna Kaushik)

a
L/

O'.e 0 £1 . R (ORAL)

Ml Honlble Mr. K, Muthukumar,,,_Meafe CAii,

The grievance of the applicant is that

dsspite i ier being appointed as Research Officer- on sr-i

.ad hoc basis in the grade of Rs,2000 3500 as

prescribed in the draft recruitment rules w.e. f.

l?.a.9i, the respondents have not been able *.o

finalise the recruitment -rules so lone with tire

result that the applicant is continuing to be on ai

hoc basis without any i'lope of - r-egi.ilaf Isa t lori rn

fiirther- advanoemerit in her car-eer-. Stie rias .made

■several representations in this bei'ial f to the

respondents. The respondents have averied that as

ti'ie i-ecrui trrient rules for tlie post of Resesroh

Officer have not been finalised the applicant coul-;

rot be regularised. It is slated li'iat Ihe

recruitment rules were forwarded to the competenl

authority and the applloan t was informed acoor dlnalv.



The learned oonnel for the appliant subiiiTtre ti i'-rt

these recruitment rules were forwar ded as ear'ls oS

1991 and there was only a limited controversy cbout

the number of years of service in the feeder cadre

required for promotion to the post of Reserach

Officer. The appliant though initial 3 y appointed as

Kpos,eat'Ci I Assis'tai'it and had ser'ved 'i'or rnore than I 1

yeai s since 1983 was given ad hoc pi'OiTiotion onlv in

1 9 A', i. . e. j a I'ten a Icrpse of' ! i years and .in spi ie C'f

that the recruitment rules to the post of Research

Officer are yet to be notified, with the result that

tine applicant apprehends that tliere will be fur the"-

r a. y i 1 a t i o 1 1 and also t nsi"e is no (nei" tain ty 90" i iei'

continuance in the job til 1^ such time her appointment

is r e G u 1 a r i s e d > .

We have heard the learriad counseT fc-r

boti i tiie parties. Since a shoi"t point is tiiat ii:

absence of necessary recruitment rules wiiicdn ''lave

come in the way of the applicsnt being considered 'for

ieyular appoin tmtm t and since thei-e is no cfverment i.n

the reply that the respondents have arjy basin

' e c r u i c m e n t s r u 1 e s b e i n q n o i', i f i. e iroD^ection to tiie rec

for- some i-eason or other, we are iiiclined to disrrosn

of- tills OA 'witii tiie followii-ig dirsotions;;

i) The respondents are directed to fina.Ii-ne

th( ui a i i ecnf ui i,nier-i t rules as P'r-opcj-se-d

in 1991 on rne^ri ts and decicie the iiunbe:
oi year-s or serv-ioe tiiat ai e i -equii-ed to

be satisfied for the post of Resear-ch

of i .isnef- wicl-jj. i'-i B pei-ior! of -four nicsntiis



and notify the same within a rnc)\i f

thereafter if the said rules ar

approved by tiie competent authori tv

Thereafter it is open to the responaen'

to proceed with the filling ng that uos

c.ui T'eQulsi" basis ii i accnDr'dyricfs wi I.ti 'L!'

r' li 1 e s

L
As far as other prayers iri the 0., A.

are ooncenred, they are not consider-e:

T o r t h e P r e s e n t s 1 n c e th e y a r e d e p e n d e n

on tl'ie notitication o 1" the r;ecru11fnen

ri! ies,.

3. No order as to cost

(J.S. Dhaliwal)

Meraber(J)

(K. Mu tifukuMsas')
Member (Admravl

aan lu


